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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE 

ORIGINAL APPLICATION NUMBER 258 / 2024 

(Earlier OA No 1007 / 2024 (PB)] 

IN THE MATTER OF 

Suo Moto matter in respect of news item appearing in Udayavani dated 
25.06.2024 titled "Pavoor Uliya Kudro shrinking due to illegal sand 

mining, Locals demand justice" 

AFFIDAVIT ON BEHALF OF THE KARN AT AKA 

STATE POLLUTION CONTROL BOARD 

I, Dr. H Lakshmikantha , son of Hanumanthappa, aged about 53 years, 

currently posted as Environment Officer, Regional Office, Kamataka 

State Pollution Control Board (KSPCB), Mangaluru, Kamataka 

575011,do hereby solemnly affirm and state that I am duly authorized and 

competent to depose the present affidavit, on behalf of the KSPCB. I am 

familiar with the facts and circumstances pertaining to the present matter, 

based on the official documents/records of the Karnataka State Pollution 

Control Board and also in my official capacity and depose as set forth below: 

1. It is respectfully submitted that the subject-matter of the above titled 

petition pertains to illegal sand mining and the consequent shrinking of the 

Pavoor Uliya Kudru. The Principal Bench of this Hon'ble Tribu 

motu instituted the above titled petition based on a news pa 

order dated 02.08.2024, had impleaded KSPCB also as a 





together with the District Commissioner, Dakshina Kannada, the CPCB, 

MoEF &CC and the National Center for Sustainable Coastal Management. 

2. It is respectfully submitted that the subject-matter of the petition is 

specifically limited to issues of illegal sand mining that come under the 

purview of the Mines and Geology Department, Mangaluru, Dakshina 

Kannada. As such, the KSPCB has written to the Deputy Commissioner, 

Dakshina Kannada, on 02.09.2024, to provide a report as per the directions of 

this Hon'ble Tribunal. The letter addressed to the Deputy Director, 

Department of Mines & Geology, Mangalore and Deputy Commissioner, 

Dakshina Kannada, is annexed herewith as ANNEXURE Rl. In this regard, 

the CPCB had also requested the KSPCB to communicate to the Deputy 

Commissioner, Dakshina Kannada to provide a factual report on the subject 

matter of the petition and the request of the CPCB has also been forwarded to 

the Deputy Commissioner, Dakshina Kannada on 17.12.2024. A follow up 

request was also sent by this office to the office of the Deputy Director, 

Department of Mines & Geology, Mangalore, Dakshina Kannada on 

wherein the earlier communications are also referenced. A copy 

B letter dated 03.05.2025 is annexed herewith as ANNEXURE 

n which Department of Mines & Geology, Mangaluru, Dakshina 

.(U~l~k,.)~ mitted action taken report annexed herewith as ANNEXURE R3. 

3. It is also respectfully submitted tha~ the KSPCB Regional Office, 

• fon6 Etc... 
c:: rorsf correc 'rMangaluru has undertaken a site inspection of the Pavoor Uliya Kudru on 
_r v--- ~ 
~ 

20.06.2025and consulted the local populace to ascertain if there are any 

specific issues of pollution at the subject-matter site. During inspection it was 

observed that there are no illegal sand mining activity being carried out at 

Pavoor Uliya upon consultation with some villagers Sri Saleem Pavoor 

Village and Hemavathi, Asha Karyakartha Workers who infonned that there 





were no illegal sand mining activities observed by them since last few 

months. 

4. The KSPCB will be obliged to provide any other information or take 

other necessary steps as may be directed by this Hon 'hie Tribunal, in 

connection with the present subject-matter. 

VERIFICATION 

DEPO 

Environmental Officer 
Karnataka ~tate Pollution Control Board 

MANGALURU 

Verified on this 01 day of July, 2025, at Bengaluru, that the contents of the 

above affidavit are true and correct to the best of my knowledge, information 

and belief and nothing material is concealed there from. 

DEPONENT 

Environm Officer 
• larnataka State Pollution Control Board 

MANGALURU 

--~~ 
Errors/ Corrections EtL. 
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Reglonal Office:
Karnataka State Pollution Control Board
Parisara Bhavana, l0B, Bailsmpady Industial Area,
Mangaluru - 575 0ll
Tel.:0824-2408239
e-mail: manglor@kspcb.gov.in website: htp:kspcb.gov.in
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tourards a cleaner Karnataka
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NGT MATTER

sub: submission of action taken report in the matter of NGT o.A. No. rca7/2024(PB) registered suo-Moto case based on news item in Udayavani Dated:25.06.2024 -reg.
Ref: l'The Hon'ble National Green Tribunal, Principal Bench, Delhi Order

dated 02.09"2024.
2. Board Office Mail dated:17.09.2024.
4. RSEO, zonarof,fice, Mangaluru Memo No:227 Dated: 2a.0g.2024.

*rr***
Hon'ble NGT, principal Bench, Delhi, registered suo_moto vide No: oA

la07/2024 based on news item in udayavani Dated: 2s.06.2024 titled ,t,,pavoor utiya
Kuclru shrinking due to illegal sand mining locals demand jusriee,,,, anddisposed the
case to southern zone, chennai (NGT order copy encrosed) .

Hon'ble NGT vide its order cited at ref (l) as directed the authorities to file their
respective response on the above matter. As the said matter falls under your Department,it is requested to bring the matter to the knowledge of Deputy commissioner and call for
sand committee joint inspection of the said NGT subject.
Treat this matter as MOST URGENT.

The next hearing is adjourned on jL0g.2024.

This is for your kind information and ftrther needful action.
Your's Faithfully

sd/-
ENVIRONMENTAL OFFICER

tr(sPCB, RO-MANGALITRU

l' pe Deputy Commissioner, Dakshina Kannda District, Mangalore for kind. information
2' The Member Secretary, Head Offic", KSPCB forkind information

No: PCB/RO(MNG)/I{GT No: O.A

To,
The Deputy Dir-ector,
Department ofMines & Geology,
Mangaluru-, Dakshina Kannada

Sir,

"*|1t t)d* ilOl'. il{nil,:l 7fi"D ilf*1" Avold uoo of Plostioo Bo ?rEcorr Fricndly
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3. SEO- Mines Section" Head Office, KSPCB for kind information and further
needful action.

4' Law Officer, Legal Cell, Head Office, KSPCB for kind information and further
needful action.

5' SEO, Zonal Office, KSPCB, Mangaluru forkind inforrnation and further needful
action.

6. Case file.
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Date:O3- og -zriL5-No: PCB/RO(MNG)NGT No:O.A tO07tZO24 (pB)t2A2s-26/ lW

REMINDER -3
To,

The Deputy Director,
Department of Mines & Geology,
Mangaluru, Dakshina Kannada

IT,IOST URGENT-NGT MATTER

Sir,

Sub: Submission of action taken report in the matrer ofNGT O.A. No.l0A7D024 (pB) (OA
25812024 (SZ) ) registered Suo-Moto case based on news item in Udayavani Dated:
25.06.2024 -reg.

Ref: I.The Hon'ble National Green Tribunal, Principal Bench, Delhi Order dated 02.08.2024.
2. Board Office Mail dated: t't.0&2024.
3. RSE0, zonal office, Mangaluru Memo Na:227 Dated: z0.0g.zaz4.
4. This Office Letter No: 1348 Dated: 02.09.2024
5. Board Office Memo No: 3883 Dated: 17.12.2024
6. Thls Office Letter No: l7t5 Dated: 23.12.2024
7 Board Office MemoNo:273 Dated:*21,04.2025.

Hon'ble NGT, Principal Bench, Delhi, registered suo-moto vide No: OA 100712024 based on
news itern in Udayavani Dated: 25.06.2024 titled "Pavoor Uliya Kudru shrinking due to illegal
sand mining locals demand justice" and disposed the case to Southem Znne,Chennai.

Hon'ble NGT vide its order cited at ref (l) as directed the authorities to file their respective
response on the above matter and also the Regional Director, CPCB, Bengaluru requested
Board'to instruct concerned official to furnish the factual report in the above said matter and the
same has been forwarded by the Board Office vide ref (5)

As the said matter comes under your Department jurisdiction, it is already requested to bring the
matter to the knowledge of Deputy Commissioner and file the ,*rponr. of yol]r department
through Depuly Commissioner vide ref (4 & 6).Till now no report received from your
department with respect to the above NGT matter.
Further, Board Office issued Memo to submit the latest Action Taken Report with the direction
issued by the Hon'ble NGT in the above matter is adjourned to 16.07.2025 and Hon'ble NGT
gave last chance for filing the reports. If reports are not filed before the date of next hearing, the
same will be accepted only on payment of costs.

"qal. odi o9B, sord as ,til' Avoid ure of Phsticr - Bc trEeo'' Friendly
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Hence, in this regard, it is once again informed to bring the matter to the knowledge of Deputy

Commissioner and file the response of your department through Deputy Commissioner,

Treat this matter as MOST URGENT. The next hearing is adjoumed on 16.07.2025.

This is for your kind information and further needful action.

Your's Faithfully
sd/-

ENVIRONMENTAL OFFICER
KSPCB, RO.MANGALURU

1. The Member Secretary, Head Office, KSPCB for kind information (Kind Aft SEO-Mines)
2. Case File.

ENVIRONMENTAL OFFICER

prsrcn, Ro-MANGALURU

I





GOVERNMENT OF KARANATAKA
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To,

The Environrnental Offi cer

Kamataka State Pollution Control Board

-Mangaluru- 575011

Respected Sir/Madam,

Sub: Submission of action taken rcport in the matter ofNGT OANo.

rca7n02,4(PB) (OA2'S12A24$Z) 
.^ ?t v_

Bs.lf: Your office letters dated fi-Al-2025 & 03-0 5-2A25 . 81
'DB'

\Mith reference to the above subject and letters of reference Hon'bl NGT
,"r-

rd " Pavoor Uliyzrca7D024basedonnewsiteminudayavan|dated25-0620zl|itle

Kudru shrinking due to illegal sand rnining lrcals demand Justice 'o and he case has l€l
been transferred from principal Bench, Delhi to Southern bench, Chennai 

- - 
|

to{ 2s8tza24(sz)

As per the directions from the the NGT, Southem bench, chennai the matter

has been brought to the notice of the Deputy Commissioner and factual report

alongwith necessary annexures duly signed by Deputy Commissioner has been

submitted through our Standing Counsel, State of Karnataka, Advocate Darpan KM

before NGT, Southern Bench, Chennai. The copy of the report is attached with letter

as an enclosure for yow reference and further necessary action.

Yours'Sincerely

@
Sbnior Geologist

Dept. of Mines and Geology

Quanealuru

,Di',#
Y,!

Otr'FICE OF THE SEI\IIOR GEOLOGIST. DEPT. OF MINES & GEOLOGY

No : DMG/I(SPCB/NIGT I 2 5 8 / 2A25 -26 Date:08-05-2025





{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}



